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MMEA/ORDER

These two appeals filed by the assessee against the separate orders
of the Id. CIT(A), Patna-3, both dated 29.03.2025 for the assessment year
2016-2017 & 2015-2016.

2. None appeared on behalf of the assessee. Shri Ashwani Kumar, Id.
Sr. DR appeared on behalf of the revenue.

3. Adjournment applications have been filed in both the cases seeking
adjournment, however, looking to the facts of both the cases, the
adjournment applications filed in both the appeals are rejected and both the
appeals of the assessee are disposed off.

4, A perusal of the order of the Id. CIT(A) for both the years under
consideration shows that there was non-compliance on the part of the
assessee before the Id. CIT(A) during the appellate proceedings. A perusal

of the grounds of appeal shows that the assessee has sought opportunity




ITA N0.256&259/PAT/2025
to substantiate its claim before the Id. CIT(A). In this regard, Id. Sr. DR has
no objection if the issues are restored to the file of the Id. CIT(A) for
readjudication on merits.

5. As it is noticed that the assessee has not produced the evidences as
called for by the Id. CIT(A) in the course of appellate proceedings and also
there was non-compliance on the part of the assessee, therefore, in the
interest of justice, the issues in both the appeals are restored to the file of
the Id. CIT(A) for readjudication on merits after providing adequate
opportunity of being heard to the assessee. If the assessee does not
represent for its appeals within two hearings that the Id. CIT(A) would give,
liberty is granted to the Id. CIT(A) to draw adverse inference.

6. In the result, both appeals of the assessee are partly allowed for
statistical purposes.

Order dictated and pronounced in the open court on 04/08/2025.
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